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By Shanker Raju, mM(J):
Heard the learnad counsel.

2. ;pplicant, in  this Of,  has  sought

igbursement of his retiral benefits on  the ground

O

that an appeal against the impugned order or  remowsl

prafarrad and acocordingly on 1o.5.2001 panalty has béem
modified ﬁo SOMRL Loy rétirement” fpplicant contends
that despitﬁ expiry of more than one wvear, retiral
benefits hawve not bsen worked out by the rczpuruuntu“
E. In  this wiew of the matter, th@ s is
disposed  of  at the admission stage by directing the
respondents to work out the retiral benefits of tHk
applicant and to diabursa the same Lo the applicsnt
within a period of thres months from the date of
receipt of a8 copy of this order, in accordance with
the  rules  and instructions. The 04 is di%pwﬁﬁd: of

accordingly.
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